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j ation of Salary/ eniority etc. to 
E - ervicemen in Public Sector Banks 

6503. SHRI SUNDER SINGH: 
Will the Minister of FINANCE be 
pleased to state : 

(a) whether Government have 
taken deci ions regarding fixation of 
alary/ niority etc. of Ex-servicemen 

in Pu blic Sector Banks to give bonefit 
of the services rendered in Defence 

orees to relea ed Army Officers of 
of Emergency/Short Service Commis-
si ned cadre; 

(b) whether the same orders are 
being extended to Ex-servicemen of 
other ranks a Iso; and 

(c) if not, the reasons, therefor? 

HE PUTY MINISTER IN 
THE MINISTRY OF F1NA CE 
(SHRI JANARDHANAPOOJARY): 
(a) to (c). 1 he ex- mergency Com-
mi ioned Officers Short Service Com-
Mis ioned Officers who had joined 
the pre-commissioned training or 
were commi ioned in the armed 
f rces between 1-11-1962 and 1 0-11·68 
on their re-empi yment in the public 
ector banks are given the benefit 

of their military service in fixation of 
their pay. hey, however, do not 
get any such benefit in fixing their 
seniority. 

The ca e of other ex-servicemen 
re- ropl yed in public sector bank 
stand on a different footing ard 
their fi ati n of pay i governed by a 
eparate et of rders. 

Owning of Hor e by Blackmar e-
te r in Benami Names 

6504. SHRI . LAKKAPPA : 
Will the Mini ter of FINANCE be 
pleas d to state: 

(a) whether it is a fact that a 
number f bI ck-marketeer own 

rs sin benami names; 
I .' 

(b) whether such cases have come 
to the notice of Government; 

(c) if so, action c ntemplated by 
Government against those persons; 

(d) whether those persons have 
been arrested; and 

(e) if not, what action has been 
taken to eradicate such malprac-
tices? 

1 HE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SA WAI SINGH SISODIA): 
(a) and (b). No speci~c instances of 
llfackmarketeers owmng horses in 
Benami names ha ve COme to the 
notice of the Department. 

(c) to (e). Do not arise. 

Ca h Sub idy to finished Leather 
Products 

6505. SHRI E. BA LANANDAN : 
Will the Minister of COMMERCE 
be pleased to state : 

(a) whether Government are 
planning to give more cash ubsidy 
to finished leather product producers; 

(b) whether udsidy against 
freight at the ~ime of despatching 
leather goods IS also under consi-
deration of Government: 

(c) if so, the deta ils of the plan; 

(d) whether Government propose 
considering to ask the finished 
leather product producers to pass on 
a portion of the gain to the workers 
engaged in the finished leather 
product indu tries; and 

(e) if 0, the detail thereof? 

THE DEPUI Y MINISTER IN 
THE MINISTRY OF COMMERCE 
(SHRI P. A. S NOMA): (a) alld 
~b)~ NQ. Sir. 
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(c) Does not arise. 

,(d) and (e). As the cash C?m-
pen sa tory support and air freIght 
subsidy for export of leather pro--
ducts are meant to neutralise certain 
handicaps faced by Indian exporters, 
the question of pa sing on the 
subsidy element to others does not 
arise. 

Central Assistance sougbt by St te 
Industrial and Investment Corpo-

ration, Mahar btra 

6506. SHRIMATI USHA PRA-
KASH CHOUDHARY: Will the 
Minister of FINANC be plea cd to 
state: 

(a) whether in its efforts to attract 
industries and remove infra tructural 
deficiencies, requisite input of faci-
lities and accelerate industrial invest-
ment, State Industrial and Invest-
ment Corp ration of Maharashtra 
(SICOM) have asked for help from 
the Union Government; 

(b) whether the Centre in coor-
dination with the Maharashtra 
Government propose to assist the 
in SICOM securing industrial invest-
ment from non-resident Indians and 
other overseas sources; and 

(c) if so, the details thereof? 

THE MINIS R OF FINANCE 
(SHRI PRANAB MUKHERJEE) : 
(a) to (c). either the State Go-
vernment nor SICOM have sough~ 
the assistance of the Centre in lo-
cating non-resident investors for tho 
establishment of new industries. 
However, the State Government 
made a suggestion that a Special 
Cell could be established by the 
Centre to deal with their applications 
expeditiously. I t has been clarified 
that the present work load would 
not justify the creation of a Cell and 
that it could be considered if the 
number of propo als inc s in 
flltuto. 

Cancellation of Plan to manufac-
ture AN·32 Aircraft at KaDpal' 

DivisioD 

6507. SHRI HANNA MOLLAH: 
Will the Minister of DEFENCE be 
pleased to state: 

(a) whether it is a fact that tho 
plan to manufacture AN-32 aircraft 
at the Kanpur Division has been 
cancelled; 

(b) if so, the reasons therefor; 

(c) whether Government havo 
any pro po al under con ideration to 
manufacture thi aircraft indigeno-
usly; and 

(d) if so, when? 

TH INISTER OF DEFENCE 
(SHRI R. NKATARAMA): 

(a) Yes, Sir. 

(b) The plan to manufacture AN-
32 aircraft was dropped on techno-
economic considerations. 

(c) 0, Sir. 

(d) Does not arise. 
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